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Shri Bade:

Shri Basumatari:
Shri Nath Pai:
Shri Surendranath Dwivedy:
Shri Hari Vishnu Kamath:

Will the Minister of External Affairs
be pleaseq to state:

(a) whether the Chinese Embassy in
New Delhi had lodged a complaint
with Government gbout the disappear-
ance of a young Chinese working in
the Information Section of the Embassy
pince the 29th September, 1966;

(b) whether the youngman has since
been found; and

(c) if so, where and how he was
missing?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) and (c). No, Sir, he has not
yet been found. Inestigations are still
continuing. The Chinese Embassy's
cooperation has not been forthcoming
and this hag hampered the investiga-
tions.

U. N. Resolution on Fiji

1971. Shri Madhu Limaye: Will
the Minister of Extermal Affairs be
pleased to state:

(a) whether the United Nations
passed any Resolution on granting In-
dependence to Fiji;

(b) the stage reached in Fiji's pro-
gress towards Independence; and

(¢) the reaction of the British
Government to the U.N, Resolution?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.
The U.N. Special Committee on De-
colonisation passed a resolution on
the 7th September, 1966 by which it
called on the United Kingdom to
take immediate steps to hold general
elections in the Territory, to estab-
lish a representative Government and
transfer full powers to that govern-
ment and to fix an early date for
the attai t of ind a by
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the Territory. The resolution also
called for the appointment of a U.N.
visiting mission to the territory.

(b) No date has so far been fixed
for Fiji’s independence though elec-
tions were recently held in the Terri-
tory under the latest Constitutional
reforms.

(c) The British Government have
not accepted the two principal ele-
ments of the resolution, viz, the in-
troduction of ap electoral roll based
on the principle of one man one vote
without any communal representation
and the visit of a UN. mission to
the territory.
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Criminal Identification Laboratory

19738, Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether India’s first laboratory
for activation analysis, a new method
of criminal identification, is being set
up at the Atomic Energy Establish-
ment, Trombay;

(b) if so, the special features there-
of; and

(¢) when it is likely to start func-
tioning?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir. A unit is
being set up at the Atomic Energy
Establishment Trombay, in collabora-
tion with the Central Forensic Science
Laboratory, Calcutta.

(by The special features of the
technique, which is based on the
characterisation of the sample on the
basis of its inorganic constituents
which are rendered radioactive by
necutron jrradiation, are its high sen-
sitivity and selectivity. Moreover in
favourable cases, the analysis does
not involve the destruction of the
specimens.

(c) The equipment requireq is be-
ing ftabricated at Trombay in order
to reduce outlay on foreign exchange
and it is expected that the laboratory
will start functioning by the middle
of 1967,

India’s Trade with North Vietnam and
Cuba

1974. Shri D. C. Sharma:
Shri Kolla Venkaiah:

Will the Minister of External Affalrs
be pleased to state:

(a) whether U.S.A. have asked India
to discontinue trade with North Viet-
nam and Cuba if she wants to con-
tinue to get foodgrains under the
Food for Peace Programme; and

(b) if so, the reaction of Govern-
ment thereto; and

(¢) the action proposed to be taken
in the matter?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (c). The
U.S. Government have informed the
Government of India of provisions in
their Food for peace Act excluding
from its benefits any nation which
sells, furnishes or allows its ships or
aircraft to carry any commodities to
or from North Vietnam and a similar
provision regarding Cuba which is
qualified so as not to affect a nation
having trade in agricultural com-
modities with that country, They
have not asked India to discontinue
trade and the Government of India
do not feel called upon to express
any reaction or take any action. We
maintain our sovereign right to have
ifrade or other relations with  any
state.

wsety ¥ fast  weme
(%7 qrz wfeR)

1975. it frgfe fiasy : wrr &R-
fove-#rd WY Tz FATH AT FAOT FG
fw -

(%) a1 az 7= & fo aow 97
fanz FEwE (A=) § ;e 10
AT@ TAY AV A A oF A vy
(#r*a T mfew)  safer =7 w1
2

(&) afz &, A wr e qTRTT
™ IHYT & Ay v Ami A qa-
AR TG, BT

() afz g, At o7 Aan & fay
T I W wfae  feAAT gom ?





